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International 

classification  
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416008 Maharashtra India 

(72)Name of Inventor : 

   1)Pushkraj Janwadkar 
 

(57) Abstract : 

ABSTRACT Disclosed herein, is a hardness and strength measuring devices for moulds, especially at deep and narrow pockets of the moulds. The 

hardness measuring device includes a measuring tube and an indenter that is attached perpendicular to the measuring tube on its peripheral side 

surface. The hardness measuring device further includes a sensor that assists in determining hardness of a mould and a display unit to display 

determined hardness values of the mould.  
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      Address of Applicant :49, Jeevan-

Prabha, Pratibhanagar, Kolhapur  

416008 Maharashtra India 

(72)Name of Inventor : 

   1)Pushkraj Janwadkar 
 

(57) Abstract : 

Disclosed herein, is a system for inspecting moulds. The system includes a conveyor that transports moulds in a predetermined path. A detection unit 

is disposed in the predetermined path to inspect the moulds. A control unit coupled to the detection unit for identify faulty moulds using data received 

from the detection unit. The system further includes two proximity sensors that are positioned at two fixed positions in the path to identify presence 

of the moulds. A marker unit marks faulty moulds with a visual mark for easy identification. The system automatically identifies and sorts the faulty 

moulds. FIG.1  
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   1)PEREIRA, Silvester 
      Address of Applicant :22 Goegan 
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Australia 

(72)Name of Inventor : 

   1)PEREIRA, Silvester 
 

(57) Abstract : 

The present invention relates a process and a system for simultaneous production of pharmaceutical grade waters whilst at the same 

time producing potable water. 
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(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING TELEREHABILITATION FOR IMPROVING BODY 
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(51) International classification  
:A01B 

33/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)INNOBODY SYSTEMS PRIVATE LIMITED  
      Address of Applicant :D K 2/412/23, Danish Kunj, Kolar 

Road, Bhopal, Madhya Pradesh 462042, India. Madhya Pradesh 

India 

(72)Name of Inventor : 

   1)RUCHI SOOD (PT) 
 

(57) Abstract : 

Present disclosure provides systems and methods for determining posture of the living subject to identify spinal distress. An aspect of 

the present disclosure pertains to a system for measuring the posture of the living subject, by sensing the position of the living subject 

through a set of sensors, and generating in real time first signals based on the sensed posture of the living subject. The system receives 

the generated first signals from the set of sensors and compares the received first signals with a pre-stored data in a database, wherein 

the pre-stored data corresponds to one or more optimum posture positions of the living subject. Based on the comparison second 

signals are generated when the received first signals mismatch with the at least one of the one or more optimal posture positions. The 

generated second signals are transmitted to one or more computing devices at remote location. 
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(54) Title of the invention : DESIGN AND DEVELOPMENT OF POWER GENERATION MACHINE USING SPEED BREAKER 
 

  

(51) International classification  
:F16H 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)DEEPAK KUMAR SHARMA  
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   2)AJAY KUMAR PATHAK  

   3)DR. R.S. HINGOLE 

   4)SUSHANT S. PATIL 

   5)SWAPNIL VIJAY GHOGARDARE  

   6)NILESH RAMCHANDRA PAWAR  

   7)NAMAN NITYA  
(72)Name of Inventor : 

   1)DEEPAK KUMAR SHARMA  

   2)AJAY KUMAR PATHAK  

   3)DR. R.S. HINGOLE 

   4)SUSHANT S. PATIL  

   5)SWAPNIL VIJAY GHOGARDARE  

   6)NILESH RAMCHANDRA PAWAR  

   7)NAMAN NITYA  
 

(57) Abstract : 

In todays world of exponentially growing appetite for energy there are innumerable new advanced technologies and ideas that are 

being used in order to meet the unending demands of energy in various fields but many of those may not be available to us in the near 

future. We may not be able to use the existing means although they are available in plenty today, if they deplete at this fast rate. 

Hence, for the future, scientists & technicians are working to find new methods or modify existing ones for utilisation of energy 

sources. Speed breakers are used to regulate the traffic on the main roads as well as cross roads. The said machine is used for 

generation of electricity using a speed breaker. It uses a very simple . technique & provides a low cost solution to save energy. 
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      Address of Applicant :c/o. sunil 

patil, sarafa galli, opp. daily needs, 

sillod, dist. Aurangabad, 431112 

Maharashtra India 

   2)Ashwin Patil 
(72)Name of Inventor : 

   1)Ashwin Patil 
 

(57) Abstract : 

Disclosed invention provides a forced vapor carburetor(100) for feeding vapourized fuel to the internal combustion engine. The forced vapor 

carburetor(100) consists of a electronic centrifugal air blower(19) controlled by electronic control unit(ECU)(22) for feeding forced air to the 

vapourizer unit(1) as per engine fuel demands. The force air produces air bubbles carrying fuel charge in vaporizing chamber(1A). The fuel charge 

travels to the venturi(13) via atomization chamber(1B) where lighter(1BA) and heavier atoms(1BB) are separated and balanced charged(1BC) is 

sucked to the engine. The vapour carburetor(100) consist various sensors and flow regulating devices connected with the ECU(22) to adjust the fuel 

flow rate through the carburetor(100). 
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(54) Title of the invention : DESIGN OF MULTIPURPOSE UNDERGROUND PIPING SYSTEM 
 

  

(51) International classification  

:B28D 

5/00 

F16L 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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   1)PATIL DEEPAK SUNIL  
      Address of Applicant :D.Y. PATIL COLLEGE OF 

ENGINEERING AKURDI PUNE MECHANICAL ENGG 

DEPARTMENT, PUNE, MAHARASHTRA,INDIA. Maharashtra 

India 

   2)THAKUR SHYAMSING VIJAYSING  

   3)RAHUL KUMAR SHIVAJIRAO HINGOLE  
(72)Name of Inventor :  

   1)PATIL DEEPAK SUNIL  

   2)THAKUR SHYAMSING VIJAYSING  

   3)RAHUL KUMAR SHIVAJIRAO HINGOLE  
 

(57) Abstract : 

The present invention deals with piping systems design to avoid pot holes on road. It is so designed that even if an individual need to 

put new wire, after being pipe digged underground, he/she can be able to do so without causing any inconvenience to the nearby 

peoples. A pipe of larger size diameter having various smaller pipes of varying diameter, designed according to the application, is 

been used in this work. Due to this a large problem related to open holes on roadside, due to which accident tends to happened, will be 

minimized upto a greater extent. 
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(72)Name of Inventor : 

   1)Ekshikha Bhagtani 
 

(57) Abstract : 

The present invention relates biocement formulation and process of preparation thereof, its application. The present invention provides an effective 

biocement for improvement of durability of soil and construction material with the help of bacterial strains viz. Bacillus pasteurii and Bacillus 

megaterium.Urease test performed to determine the potent bacteria for further production of biocement.Potent bacterial strains viz. Bacillus pasteurii 

and Bacillus megaterium grown and cultivated in different types of media to get the most effective growth medium. Tryptic soy broth found to be 

most effective medium for both the bacteria whereas at 2M concentration of consortium higher rate reduction in water absorption observed and 

Compressive strength analysis of formulation with Bacillus pasteurii at 1.75M concentration of cementation reagent and Bacillus megaterium at 2M 

concentration showed maximum improvement (66.16%) in compressive strength in comparison to control brick; Increase in compressive strength by 

consortium is 69.94%. 
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(72)Name of Inventor : 

   1)SARANG AGARWAL  

   2)THAKUR  SHYAMSING VIJAYSING  
 

(57) Abstract : 

Some of the Indian village are in dire need of electricity where the connection from grid is uneconomical and mostly dependent on 

primitive method (Chula system) for cooking which in many ways is harmful for health and also for the environment. Therefore, our 

patent focuses on making every Indian village self-sustainable by providing them a cheaper biogas production Bio digester for 

producing clean fuel for cooking in addition to electricity around 6-7 hours per day using agro, dung and providing manure from bio 

digester, thus protecting the environment from degradation. We have implemented and constructed a plant model that is not only flood 

resistant but also easy to maintain by the villagers providing them clean gas for cooking. These Patent aims on improving the 

livelihood and health conditions of villagers by doing proper waste management including swamp or stagnant water. 
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(51) 
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(72)Name of Inventor : 

   1)Mr. A nil P Menon 
 

(57) Abstract : 

The present invention pertains to the user authentication for the website portal. After registration on the website portal, in the next login, the website 

access requires the user authentication which is established by providing the same username and password set during the registration. In the present 

invention, the user authentication is carried out through the chatbot. Every website has its own chatbot system on its server. When the website portal 

is opened, the chatbot interface of the website is also displayed on the screen wherein the user authentication is managed through chat interface itself.  
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India 

(72)Name of Inventor : 

   1)Mr. Anil P Menon  
 

(57) Abstract : 

The present invention pertains to the user registration through the chatbot interface wherein every website, mobile app comprises of the chatbot 

which manages the user registration through its interface. In the present invention, while registration, the details of the registration such as username 

are provided by the user on the chat interface of the website instead of the website interface itself for which the registration is to be done. The user 

provides the email address or the mobile number as the user ID. The username provided is first verified by the chatbot for its availability, if the 

username is already taken, then the chatbot suggests few usernames. The user can opt for one of the suggested username or input new username to 

the chatbot interface which shall be verified by chatbot for availability. In case the same is available, the activation key is mailed to the user to verify 

the email address sanctity. 
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(72)Name of Inventor : 

   1)Mr. Manish Bajpai  
 

(57) Abstract : 

Method, system and process for passive energy recovery in high pressure gas energy systems [0042] The present invention discloses a method and 

system for passive energy recovery in high pressure gas energy systems. The system comprises a multistage turbomachine (3) with an inlet connected 

to pressurized fuel cylinder (2) to receive pressurized gaseous fuel and to reduce the pressure of a fed gaseous fuel. A generator (4) is connected to a 

shaft of the multistage turbomachine (3) to convert the potential energy of the pressurized gas in cylinders to electrical energy. The power 

conditioning unit (9) stabilizes direct current (DC) power and converts direct current (DC) power to alternative current (AC) power to 

charge batteries (10). A filter (5) is attached to an outlet of the multistage turbomachine (3) to remove contamination in the outlet fuel gas. (FIG 1) 
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   8)Deepthi BR 
 

(57) Abstract : 

A filter element has a filter body having a longitudinal axis, wherein the filter body has a first end with a first end face and a second end with a second end face opposite 

the first end in direction of the longitudinal axis. The filter body is provided with inner and outer circumferential surfaces permeable for a medium to be filtered. A first 
end disk is arranged at the first end face and a second end disk is arranged at the second end face. The outer circumferential surface of the filter body has at least one 

fluid-tight area that is impermeable for the medium to be filtered. The fluid-tight area is an incoming flow protector or an improper handling protector resting on the 

outer circumferential surface. 
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(57) Abstract : 

Disclosed is a self-locking hold device (100) for locking and holding a cover element (10) which is a hood/ bonnet/ cover/ frame hinged to the 

vehicle chassis (20) at one end, in open condition against gravity. The device (100) comprises of two arms (30, 40), each pivotally connected to the 

cover element (10) and the chassis (20), while their free ends are pivotally pinned together. A self locking cam and plunger arrangement is provided 

near the pin joint (50) which enables to hold and self-lock the cover element (10) in open condition at a predefined angle. The device (100) prevents 

unintentional unlocking of the cover element (10) and ensures safety of a person accessing inner parts like engine, cooling system, etc. Figure 1 
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(57) Abstract : 

The present invention comprises a novel approach towards safety. Here we propose an electronic mechanism, we provide cost effective, trustworthy 

and automatic life saving jacket. This proposed innovation designed comprise of guard bags that will help riders from injure of vital part, 

men/womenÊs safety mechanism to protect him/her from abuse and protect from cold and hot atmosphere keeping comfort. This invention provides 

safety to riders, drivers, parachutes runner, swimmers and individual person. It can automatically sense the accident and within fraction of second the 

system works. It will protect vital parts of body such as back bone (spinal cord), shoulders, head, chest, etc. In case of emergency manual 

emergencies are also provided. 
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(57) Abstract : 

Conventional systems and methods of classifying heart signals include segmenting them which can fail due to the presence of noise, artifacts and other sounds including 

third heart sound ĕS3Ê, fourth heart sound ĕS4Ê, and murmur. Heart sounds are inherently prone to interfering noise (ambient, speech, etc.) and motion artifact, which 
can overlap time location and frequency spectra of murmur in heart sound. Embodiments of the present disclosure provide parallel implementation of Deep Neural 

Networks (DNN) for classifying heart sound signals (HSS) wherein spatial (presence of different frequencies component) filters from Spectrogram feature(s) of the 

HSS are learnt by a first DNN while time-varying component of the signals from MFCC features of the HSS are learnt by a second DNN for classifying the heart sound 
signal as one of normal sound signal or murmur sound signal. 
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(57) Abstract : 

The present invention relates to a biodegradable polycaprolactone nanoshells comprising PEG and gold particles deposited on the chitosan 

functionalized polycaprolactone nanoparticles. The present invention also relates to a method of preparation of biodegradable polycaprolactone 

nanoshells. 
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(57) Abstract : 

The present invention provides an in-vitro process for profiling a combined expression pattern of SATB (special AT-rich sequence-

binding protein-1) family chromatin organizers i.e. SATB-1 and SATB-2 as a biomarker tool for cancer prognosis to assess cancer 

aggressiveness and it progression in an array of cancer types. The combined expression pattern of SATB is established by the method 

of Kaplan Meier survival analysis of a dataset of patients from a plurality of cancer types. Further, the present invention provides a 

prognostic kit to evaluate the progression of cancer by using the combined expression pattern of SATB-1 and SATB-2 as a biomarker 

tool for cancer prognosis. 
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(57) Abstract : 

Awareness about energy crisis and air pollution leads the world in new era of transportation called Electric Vehicle. Now a days, most 

of the developed countries uses lithium ion battery pack to power electrical motor as its offers benefits of low weight and longer life. 

Whereas acceptance of lithium-ion battery in developing country like India is still limited due to its high cost and safety issues. Most 

of the electrical two wheeler uses lead acid battery despite of its heavy weigh and large size for the economical reason. Placement of 

such a bulky battery is quite challenging when converting bicycle to an electrical vehicle. Thus major available bicycle uses lithium 

ion battery which occupies smaller size and offer lesser weight. It makes price of electric bicycle/bike near or more than electric 

scooters and moped available in the market. Placement of battery packs on readily available bicycle lead to instability and poor 

dynamic performance. So it becomes very essential to design specific frame for electric bicycle/bike. This work is carried out to 

design a frame for electric bicycle/bike with interior battery placement. Objective is to provide better stability and performance to an 

electric bicycle/bike with proper placement of sealed lead acid battery pack or lithium ion battery pack within space of frame. Where 

considers weight of traction motor, its placement plays an important role in vehicle performance. Second objective of frame design is 

to place motor near to center of gravity point of electric vehicle for better handling and improved stability. 
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(57) Abstract : 

ABSTRACT A method of 3D printing [024] The present invention relates to a method of 3D printing wherein two layers of concrete are printed in a 

perpendicular direction to each other by using two separate 3D printers having circular nozzles. Printing of these perpendicular layers is repeated 

alternately until a desired 3D printed structure is obtained. Moreover, in accordance with the embodiments of the present invention, the second layer 

and every alternate layer to the second layer has at least one sublayer. Reference (Fig. 1)  
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(57) Abstract : 

Abstract Title: A Mounting Arrangement for a Curtain-Rod The present invention provides a mounting arrangement 500 for a curtain-rod 600. The 

mounting arrangement 500 includes at least one mounting unit 100a. The mounting unit 100a includes a first member 10 and a second member 20. 

The first member 10 is adapted to secure on a wall by a securing member. The second member 20 is adapted to secure with the first member 10. The 

second member 20 is having a holding arrangement 24 longitudinally configured therein for receiving the curtain-rod 600. The second member 20 is 

secured to the first member 10 by a non-screwable engagement arrangement 30 configured therebetween. Upon engagement of the second member 

20 with the first member 10, the mounting unit 100a configures an aesthetic enclosure 120 on the curtain-rod 600. The mounting arrangement 500 is 

facilitating easy installation of the curtain-rod 600 to the wall.  Figures 1 & 3 
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(57) Abstract : 

The present disclosure relates to a device holding apparatus. The apparatus (100) is easy to assemble and facilitates prolonged use of a device. The apparatus (100) 

comprises a base (110), a flexible arm (160), a connector (180), and a device holder (200). The base (110) is removably attachable to a support. The base (110) has a 
support plate (120) having a first strapping arrangement configured to secure the support plate (120) to the support. A first end (165) of the flexible arm (160) is 

connected to the support plate (120) via the connector (180). The device holder (200) is connected to a second end (170) of the flexible arm (160) via a ball and socket 

joint (205). 
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(57) Abstract : 

The present invention relates to an epoxy resin composition. The composition is used for coating the internal surface of pipelines and 

containers. The composition comprises a first component and a second component mixed in a volume ratio of 3:1. The first 

component includes an epoxy resin, a diluent, a deaerator, a wetting agent, a thixotropic agent, a pigment component and a filler 

component. The second component includes phenalkamine as a hardener. The composition is applied at a temperature of 40 °C. 
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(57) Abstract : 

The invention provides a Sensitive Envelope Detector for ASK / OOK Communication. The Sensitive Envelope Detector circuit 

comprises of a BJT and a plurality of Resistors and Capacitors which ensure that the BJT operates at the threshold of conduction. 
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(57) Abstract : 

ABSTRACT AN APPARATUS AND A PROCESS FOR PREPARATION OF A TEXTURIZED YARN The present disclosure relates to an apparatus (100) and a 

process for preparing a texturized yarn. The process comprises spinning filaments onto a plurality of sequential godet rollers (102) to obtain at least one texturized 
filament varying in bulk density along its length, wherein at least one plurality of sequential godet rollers is a modified godet roller (104) heated to a pre-determined 

temperature. A plurality of contacting segments and a plurality of non-contacting segments are present on the exterior surface of the modified godet roller (104). The 

present disclosure uses a simple and economical process for texturization that leads to improved aesthetic characteristics. The present disclosure relates to the texturized 
yarns comprising a plurality of texturized filaments, wherein bulk density of each filament varies along its length. 
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(57) Abstract : 

Abstract Current invention provides a process for the preparation of Lasmiditan. 
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   1)JAISINGHANI, Dinesh  

   2)JAISINGHANI, Rahul  
 

(57) Abstract : 

The present disclosure pertains to a solar power generating cell, and a system and method of manufacturing the same. In an aspect of the present 

disclosure relates to a solar power generating cell. The cell includes an anode through which electric current flows into a first device; a cathode 

through which electric current flows from said device; and an organic material and an electrolyte, placed between said anode and cathode, wherein 

said organic material comprising Anthocyanin extracted from Eggplant. 
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(57) Abstract : 

The disclosure herein describes a method and a system for message based communication and failure recovery for FPGA middleware framework. A combination of 

FPGA and middleware framework provides a high throughput, low latency messaging and can reduce development time as most of the components can be re-used. 
Further the message based communication architecture built on a FPGA framework performs middleware activities that would enable reliable communication using 

TCP/UDP between different platforms regardless of their deployment. The proposed FPGA middleware framework provides for reliable communication of UDP based 

on TCP as well as failure recovery with minimum latency during a failover of an active FPGA framework during its operation, by using a passive FPGA in real-time 
and dynamic synchronization with the active FPGA. 
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(72)Name of Inventor : 

   1)REENA GUNJAN 

   2)PRIYAM PANDIA  
 

(57) Abstract : 

With the rapid development of technology, the digital information revolution has caused significant changes in the society but major challenges have opened due to the multimedia data being 

available in digital form which can be now be easily copied, manipulated and distributed by the use of versatile software and thus the perfect reproduction of digital data has caused a need for 

protection of ownership rights under this the copyright protection of digital data has become an important research issue, the digital watermarking has emerged as a method to authenticate 

document ownership and to identify illegal copies of a document, the same is achieved by inserting a unique digital watermark into each copy of the multimedia content to identify the owner 

and prevent piracy also if a person sells unauthorized copies of the watermarked content, then these illegal copies can be traced using a watermark extraction and detection algorithm, thus the 

said invention provide a robust digital watermarking scheme by pre-processing the watermark and embedding it into an image using randomly selected transforms, the concept of permutation 

is utilized to scramble the blocks of the image, in the said system watermark is encrypted using visual cryptography so that it splits into unrecognizable shares which appear as noise, the image 

is statistically analyzed to localize areas of embedding watermark, the shares are embedded into the blocks of image using transforms which are selected randomly, the blocks are rejoined again 

to present the watermarked image this scheme is tested by using a large number of images with varying statistical properties such as mean, variance, entropy, standard deviation and histogram 

analysis, the said watermarks have been chosen to be of varying statistical properties to deduce the effect on the scheme, also apart from the usual signal processing and geometric attacks, the 

thesis presents the response of the scheme against blind watermark detection attack, the result analysis has been done on the basis of similarity factor and correlation coefficient between the 

original watermark and the extracted watermark, the scheme emerges as a robust technique as it resists the signal processing attacks, the geometric manipulations and deliberate watermark 

detection attacks and hence, robust and secure watermarking is achieved using multi-modal technique of embedding watermark. 
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(72)Name of Inventor : 

   1)GOUNDER, Kannan 
   2)MANDALKAR, Bhagyesh 

   3)TEKVANI, Amit  

   4)MAHALPURE, Amol  
 

(57) Abstract : 
ABSTRACT A FIXTURE FOR TRANSAXLE REMOVAL AND REFITMENT IN AN ENGINE COMPARTMENT OF A VEHICLE The present disclosure relates 

to the field of automotive powertrains. The present disclosure envisages a fixture (100) for transaxle removal and refitment in an engine compartment (200) of a vehicle. 

The fixture (100) comprises a horizontal bar (110) affixed to at least one pair of vertical supports (120). A lifting mechanism (130) is provided on the horizontal bar 
(110). The lifting mechanism (130) is configured to raise the engine assembly (220) to a desired height to facilitate the availability of space for the removal and 

refitment of the transaxle. The fixture (100) provides a simple solution for time reduction required for removal and refitment of the transaxle. 
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   2)AMRA KESRIN  
(72)Name of Inventor : 

   1)DR. MOMIN MUNIRA  

   2)AMRA KESRIN  
 

(57) Abstract : 

The present invention highlights a novel anti fungal microemulsion nail lacquer based preparation with Nigella sativa oil serving as an 

anti fungal agent and permeation enhancer for treating onychomycosis. The said microemulsion nail lacquer formulation was invented 

for synergistic antifungal and permeation enhancing activity. 
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   1)E. Saravanakumar 
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   3)Neha J.Patil 

   4)Dr. Swapan Kumar 

Ghosh 
 

(57) Abstract : 

Acrylic copolymer with reduced minimum film formation temperature (MFFT) and a process of reducing the same for acrylic 

polymers is provided employing single stage emulsion polymerization technique involving di-functional carboxylic acid preferably 

itaconic acid (IA), which when added in select amounts under select processing conditions facilzitates reduction of the amount of 

coalescent material in coating formulations. 
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(57) Abstract : 

The disclosure defined by the invention relates generally to attendance management system and more specifically managing attendance by using finger prints and 

location of students. The present invention can be implemented as client server architecture, where the mobile phone of the student will be a client and there will be a 
server hosting database of fingerprints and other details. The student will mark his attendance by scanning his fingerprint through his mobile phone, then fingerprint, 

mobile location, and timestamp will be matched with the database on server. If everything is fine then the student will be marked as present else absent. 
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(57) Abstract : 

The present invention describes an improved process for the preparation of Carbamazepine. The process involves reacting 5H-

dibenzo[b,f]azepine-5-carbonyl chloride with an liquid ammonia in the presence of Methyl isobutyl ketone to obtain Carbamazepine. 
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   3)PANNU, Amandeep, Singh 
 

(57) Abstract : 

Provided herein is a nanocomposite for sensing and measuring arsenic concentration in water, comprising methylcobalamin functionalized urea 

coated gold nanoparticles. Also provided herein is a method of fabrication of the nanocomposite. A method of sensing and measuring arsenic 

concentration in water, the method comprising the step of contacting water with the nanocomposite is also disclosed herein. The present invention 

further provides a device for sensing and measuring arsenic concentration in water, comprising the nanocomposite. 
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(57) Abstract : 

Provided herein is a process for the preparation of a novel intermediate 1-[5-(2,4-difluorophenyl)-2-alkoxy-phenyl]ethanone and its 

use in preparation of Diflunisal being cost effective with higher yield, higher HPLC purity and better quality of Diflunisal. The 

process for synthesis of Diflunisal using novel intermediate is feasible on plant scale. 
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(57) Abstract : 

The taxonomic resolution obtained with conventional sequencing methods like Sanger (longer read lengths) takes a huge amount of time. While, 

NGS technologies (shorter read lengths) involves a lot of cost in sequencing. In addition to that the accuracy and depth of taxonomic classification is 

also less. A method and system for improving accuracy of amplicon sequencing based taxonomic profiling of microbial communities has been 

provided. The proposed strategy relies on obtaining taxonomic abundance profiles of a microbial community from two paired-end sequencing 

experiments, each of which targets different pair-wise combinations of non-contiguous (or contiguous) V-regions. The two taxonomic profiles are 

then combined based on (pre-estimated) accuracies of the individual V-regions (targeted in the experiments) in resolving each of the taxonomic 

groups under consideration. 

  

 

No. of Pages : 69 No. of Claims : 10 



The Patent Office Journal No. 07/2020 Dated 14/02/2020                                    9379 

 

 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201821030265 A 

(19) INDIA  

(22) Date of filing of Application :11/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR UPDATING FLASH MEMORY OF MICROCONTROLLER 
 

  

(51) 

International 

classification  

:G06F0001260000,G06F0013100000,B29D0035140000,H04W0004140000,G08B0025010000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Inventrom Private Limited  
      Address of Applicant :Gurupushpa, 

Plot No 14, Bamon Bhat, Post St Cruz, 

Merces, North Goa-403005, Goa, 

India. Goa India 

(72)Name of Inventor : 

   1)JOSHI, Vinayak Shantaram 

   2)PAI VERNEKAR, Pranav  

   3)KUNDAIK AR, Pranav 
 

(57) Abstract : 

Systems and methods for updating flash memory of microcontroller is disclosed. According to an embodiment, A system for updating flash memory 

of microcontroller in a wireless network, said system comprising: one or more interfacing devices configured to interface with one or more 

microcontrollers; and a control engine to: receive one or more attributes associated with the one or more interfacing devices and the one or more 

microcontrollers; authenticate at least one of the one or more interfacing devices and at least one of the one or more microcontrollers interfaced with 

the authenticated interfacing device; responsive to the authentication of the at least one interfacing device, establish a communication channel 

between the authenticated at least one interfacing device and the computing device for transmission of a third set of data packets to the at least one 

interfacing device for updating of the flash memory of the authenticated at least one of the one or more microcontrollers interfaced with the 

authenticated interfacing device. 
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(57) Abstract : 

Conventional Watchdog Circuits generate a Reset signal whenever they detect Computer malfunction. However, this does not work if 

the Computer fails to respond to Reset. The present invention demonstrates a foolproof method of recovering from Computer 

malfunction by doing automatic power cycling. 
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(57) Abstract : 

Two-part cyanoacrylate/cationically curable adhesive systems are provided. 
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(57) Abstract : 

Two-part cyanoacrylate / cationically curable adhesive systems are provided. 

  

 

No. of Pages : 41 No. of Claims : 23 



The Patent Office Journal No. 07/2020 Dated 14/02/2020                                    9383 

 

 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application No.201821030373 

A 

(19) INDIA  

(22) Date of filing of Application :13/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : A THERMOELECTRIC MODULE STATIC GENERATOR DC POWER 
 

  

(51) 

International 

classification  

:H01M0002120000,F16K0005060000,B23K0031020000,H01R0013453000,F23N0001000000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Prayogik Technologies LLP 
      Address of Applicant :Room No. 8, 

ROLTA Incubation Centre MANIT, 

Bhopal Madhya Pradesh India 

(72)Name of Inventor : 

   1)Vijay Mamtani  
 

(57) Abstract : 

A THERMOELECTRIC MODULE STATIC GENERATOR DC POWER The present invention relates to a power generating source, said source 

comprising of:base frame (1); support frame (2); heat sinks (3); base frame structural support rings (4); exhaust pipe (5); electric cabinet (6); burner 

arrangement (7); radiating unit (8); heat absorber (9); TEM (10); flat springs (11); pressure sensor (12); safety valve (13); regulating valve (14); 

battery (15); high- voltage source (16); gas ball valve (17); gas filter (18); and holes to fix TMSG-200 to steel base (19). Refer to Figures 1 to 5. 
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(57) Abstract : 

A circuit for realizing a precision and linear floating resistor, using MOSFET devices, is disclosed. A linear floating voltage-controlled resistor 

(LFVCR) is realized using a MOSFET with a gate drive means and a substrate drive means to provide a feedback of the common-mode voltage 

across the source-drain terminals to the gate and substrate terminals. Two such LFVCR circuits using matched MOSFET devices having independent 

substrates, along with an op-amp based negative feedback loop, are used to realize a continuously variable precision and linear floating resistor, 

whose value can be controlled by a combination of variable voltage, current, and resistor. Further embodiments are disclosed for realizing a resistor 

mirror circuit with multiple floating resistors, improving the linearity by using LFVCR circuits with complementary MOSFET devices, realizing a 

resistor with scaled-up resistance and extended voltage range, and realizing a resistor with scaled-down resistance and extended current range. 
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(57) Abstract : 

A safety device to be used in conjunction with a power press is disclosed herein which comprises a deflector member and shrapnel screen 

combination which is arranged to be operably received onto body of said power press in a manner allowing said deflector member to remove body 

parts of a user from impact zone of the power press ram, while simultaneously causing the shrapnel screen to assume a position shielding the user 

from any flying debris / shrapnel resulting from operation of said ram. 
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(57) Abstract : 

Present invention relates high strength low alloy (HSLA) having high yield ratio cold rolled steel sheet having yield strength 550 MPa or more with 

yield ratio of 0.8 or morehaving chemical composition in wt%comprising: 0.06-0.1% of C, Si: 0.04% or less, Mn: 1.0-1.7%, N: 0.006% or less, 

Al:0.02-0.06 % , P: 0.02 % or less, Nb: 0.04-0.1%,V: 0.01-0.04% and the balance being Fe and other inevitable impurities, whereas ratio of V to N 

is in the range of 3.6 to 20 which is selectively processed through continuous annealing route.The micro structural constituents of said steel 

consisting 60-69% of polygonal ferrite with average ferrite grain diameter less than 7micron, 30-39% of islands of pearlite and/or bainite with 

average size less than 3 micron and distributed as network at grain boundary of the polygonal ferrite, less than 1% of island of Martensite with 

balance being carbide and nitride precipitates of alloying elements, ensuring excellent Bendability, stretch flanging, weldability, surface property 

with HER=40%. 
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(57) Abstract : 

The present work deals with the survey of airborne Pollen grains, fungal spore & other types of two different localities viz. Rashtrasant Tukdoji 

Maharaj Nagpur University, Nagpur (Site-A) and Indira Gandhi Medical College & Hospital (Site B) by using Rotorod Sampler. The survey was 

conducted to two years form January 2008 to December 2009. A total 29 types of Pollen and 34 types of fungal spore and 5 other types including 

unidentified groups were observed during present investigation along with aerospora survey allergy patients survey by questionnaire and clinical 

method was also performed for detecting the allergy cases. A clinical investigation was carried out to evaluate allergenic potency of antigen. Skin 

prick test was carried out to find out inhalants allergen. According to clinical data obtained during the investigation. It was observed that most of the 

people get allergy through inhalation of air which contains dust, fungal spores and pollen. 
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(57) Abstract : 

ABSTRACT Method of Starting an Internal Combustion Engine [056] The present invention describes a method of starting an internal combustion 

engine. The method includes the steps of; receiving an engine start command; rotating the crankshaft from an initial position in forward direction; 

following a path A (208) or a path B (214) to rotate crankshaft in reverse direction so that the piston reaches the region of reverse compression; and 

rotating the crankshaft in forward direction to start the engine. The path A is followed when the crankshaft is rotated by a first predefined angle (206) 

before a predefined rotational time. While the path B is followed when the crankshaft is rotated for a predefined rotational time (212). Also described 

is a method of starting an internal combustion engine which includes a path C (614) or a path D (618). 
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(57) Abstract : 

The present disclosure discloses a seating arrangement switchable between a folded configuration and an unfolded configuration. The 

seating arrangement has a seat base (12) and a back rest (14). The back rest (14) is pivotally mounted about a first pivot (22). The seat 

base (12) cooperates with the back rest (14) via a second pivot (28) and a support link (26). The back rest (14), having a front side (16) 

and a rear side (18), is configured to be vertically lifted upward and lowered downward about the first pivot (22). The seat base (12) is 

configured to be against the rear side (18) of the back rest (14) in the folded configuration. FIGURE 2 
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(57) Abstract : 

ABSTRACT A PORTABLE STERILE ENCLOSURE FOR SURGICAL PROCEDURES A portable sterile enclosure, for surgical procedures, 

comprising: an inflatable sterile enclosure (9), a patient located underneath said enclosure (9); an antimicrobial adhesive layering (13) surrounding an 

opening at the operative bottom surface of said sterile enclosure (9), covering of this layer to be peeled (4) off from around said patientÊs surgical 

site; peel-able seals (22) placed on the base of said enclosure, said seals being placed to access body of said patient underlying said enclosure (9); a 

removable sterile surgical suit, characterised in a two-part format being provided, as part of said, in that, a first part (12) being a portion of a base of 

the sterile enclosure, itself, containing elastic openings (12) and a second part being surgical gowns (33), detachable in nature at a seam (34), attached 

to said elastic openings (12); and an instrument transfer box (10). 
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(57) Abstract : 

The invention relates to a process for the preparation of elagolix or salt thereof. The process comprising reacting compound of formula XIÊ with the 

compound of formula X to obtain a compound of formula IX. The compound of formula IX is reacted with a compound of formula VI to obtain the 

compound of formula V. The deprotection of the compound of formula V gives the compound of formula XIII which is reacted with ethyl 4-

bromobutanoate to obtain the compound of formula II. The compound of formula II upon hydrolysis with sodium hydroxide or sodium alkoxide give 

elagolix sodium, a compound of formula I. 
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(57) Abstract : 

Disclosed herein is a reconstitutable surfactant based powder having good solubility in water and forming a stable gel when dispersed in water. The 

said reconstitutable surfactant based powder consists of a polymer/gum system and a dry powder extract. 
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(54) Title of the invention : PROCESS FOR THE PREPARATION OF SOLRIAMFETOL AND SALT THEREOF 
 

  

(51) 

International 
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:C07D0223160000,C07C0211630000,B01J0035000000,C07D0249080000,C07C0215120000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 
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   3)MISHRA, Sushanta K 

   4)KAWTHEKAR, Rahul 

Bhalchadrarao 

   5)PATEKAR, Deepak Shantaram 

   6)PATIL, Nitesh 
 

(57) Abstract : 

ABSTRACT The present invention relates to solriamfetol or novel salt thereof and its process for preparation. More particularly the present invention 

relates to solriamfetol novel salts and further its use in the preparation of solriamfetol hydrochloride of formula Ia. 
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(54) Title of the invention : POINT CLOUD RENDERING ON GPU USING DYNAMIC POINT RETENTION 
 

  

(51) 
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(71)Name of Applicant :  

   1)ideaForge Technology Pvt. Ltd. 
      Address of Applicant :EL-146 TTC 

Industrial Area, Electronic Zone, MIDC 

Mahape, Navi Mumbai - 400710, 

Maharashtra, India. Maharashtra India 

(72)Name of Inventor : 

   1)SARUP, Dhirendra 
 

(57) Abstract : 

The present disclosure relates to generating a single vertex list/point-cloud list of an object for rendering the object in different complexity levels. 

The generated single vertex list comprises a large number of points obtained from external surfaces of the real-time object for detailed 3D 

representation and the list is updated with new batches of received point cloud vertices. The points are rendered from the single vertex list based on 

the correlation between zoom level and point retention factor. A sceneÊs zoom/scaling level is altered by changing the distance of a camera to the 

objects represented by the rendered point cloud. 
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(54) Title of the invention : METHOD AND APPARATUS FOR SEPARATING CARBON DIOXIDE AND FOR UTILIZING CARBON 
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(71)Name of Applicant :  

   1)PIISPANEN, Ari  
      Address of Applicant :Laserkatu 6 

Lappeenranta Finland 

(72)Name of Inventor : 

   1)PIISPANEN, Ari  
 

(57) Abstract : 

The invention relates to a method and to an apparatus for separating and utilizing carbon dioxide. According to the invention carbon dioxide (3a 3b) 

is separated from air (la) being conducted to a building and/or from air (1c1d) being circulated in the building to reduce the level of carbon dioxide in 

indoor air (lb) of the building (4) the carbon dioxide (3a 3b) is recovered and the carbon dioxide is conducted to a carbon dioxide treatment stage (5) 

where a chemical compound (6) is formed from the carbon dioxide. In addition the invention relates to the use of the method. 
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(54) Title of the invention : URBAN ATMOSPHERIC SMOG TREATMENT SYSTEM 
 

  

(51) International classification  
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(71)Name of Applicant :  
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      Address of Applicant :Room 8908A, Software Park, No.16 

Changjiang Road, New District Wuxi, Jiangsu 214000 China 

(72)Name of Inventor : 

   1)WANG, Quanling 
 

(57) Abstract : 

Provided is an urban atmospheric smog treatment system. The Urban atmospheric smog treatment system includes at least one of the following 

systems: atmospheric smog elimination treatment system and a urban zero-emission heating and supply treatment system the atmospheric smog 

elimination treatment system and the urban zero-emission heating and supply treatment system are set to be independent or cooperate with each other 

to purify the urban air to form a dome clean space over the city; wherein the atmospheric smog elimination treatment system comprises an air 

pollutant elimination purification device (1) and the air pollutant elimination purification device (1) is disposed in the smog concentration generation 

area; and the urban zero-emission heating and supply treatment system includes a water source heat pump heating device. 
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(22) Date of filing of Application :24/12/2019 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : ISOLATED NUCLEIC ACID ENCODING LEADER PEPTIDE FOR EXPRESSION OF RECOMBINANT PROTEIN 

IN PROKARYOTIC CELLS 
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(72)Name of Inventor : 

   1)Dr.Archana Rajesh Krishnan 

   2)Dr.Sanjay Madhukar Sonar 

   3)Dr.Damodar Krishnabahadur Thappa 
 

(57) Abstract : 
An expression vector for production of a recombinant protein in a host cell is provided. The expression vector includes a nucleotide sequence of Sequence ID No 2 

encoding for a leader peptide of sequence ID No 3. 
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(54) Title of the invention : PROCESS FOR PRODUCTION OF INSULIN AND INSULIN ANALOGUES 
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International 
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Manpada, Thane, Maharashtra 400610 

Maharashtra India 

(72)Name of Inventor : 

   1)Dr.Damodar Krishnabahadur 

Thappa 

   2)Dr.Sanjay Madhukar Sonar 

   3)Dr.Archana Rajesh Krishnan 
 

(57) Abstract : 

An expression vector for production of insulin or insulin analogues in a host cell is provided. The expression vector includes a leader peptide of SEQ 

ID NO 3; a nucleotide sequence encoding an affinity tag linked to C-terminal end or N terminal end of nucleotide sequence of the leader peptide; and 

a nucleotide sequence encoding for a cleavage site ligated to nucleotide sequence of the leader peptide through nucleotide sequence encoding the 

affinity tag. 
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(54) Title of the invention : IMPROVED FILMS AND LAMINATES FOR USE IN PACKAGING REACTIVE COMPOUNDS 
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(72)Name of Inventor : 

   1)Johansen, Peter 

   2)Christensen, Lars 

   3)Fogtmann, Torben 
 

(57) Abstract : 

ABSTRACT Improved films and laminates for use in packaging reactive compounds The present invention relates to improved laminates whereby a 

tie layer and a contact layer are coextruded with a base layer, such as a metal foil, as well as uses of the films and laminates to wrap APIs such as 

nicotine, fentanyl, lidocaine and rivastigmine and in which a specific ratio of tie to contact layer provides good mechanical properties and improved 

sealing properties. 
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(72)Name of Inventor : 

   1)Te-Sheng TSENG 

   2)Ming-Ta CHOU 

   3)Wen-Hung HSU 
 

(57) Abstract : 

A camera module includes a metal yoke, a holder, a plastic barrel, a plurality of plastic lens elements and a plurality of metal conducting 

elements. The holder is connected to the metal yoke for forming an inner space. The plastic barrel is movably disposed in the inner space and 

includes at least one buffering part. The plastic lens elements are disposed in the plastic barrel. The metal conducting elements are at least one leaf 

spring and a wire element, wherein the metal conducting elements are connected to the plastic barrel. Before the at least one buffering part contacts a 

contacting part of the at least one leaf spring, there is a gap distance between the at least one buffering part and the contacting part of the at least one 

leaf spring. 
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Germany 

(72)Name of Inventor : 

   1)Krawietz, Stefan 
 

(57) Abstract : 

The invention relates to a ring spinning machine (1) comprising a plurality of spinning positions (4) positioned next to one another on both sides of 

the machine longitudinal axis and each equipped with a multi-part thread-break suction device (9) in the delivery region of a drafting system 

arrangement (5), said device having a retaining sleeve (15) connected to a suction duct (12) of the ring spinning machine (1), which duct extends 

along the length of the machine, a suction pipe (13) that can be secured in the retaining sleeve (15), and a suction nozzle (11), which is arranged on 

the suction pipe (13) and can be interchangeably secured to the suction pipe (13) by means of a locking device (24; 27). According to the invention, 

the suction nozzle (11) has an inner tubular extension piece (21), which engages in the suction pipe (13) when in the assembled state, and an outer 

tubular extension piece (22), which engages over the suction pipe (13) when in the assembled state such as to produce a labyrinth seal, and the 

locking device (24; 27) is configured as a bayonet joint (16; 25). (Fig. 4) 
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   3)Changbyung PARK 

   4)Jongwu BAEK 

   5)Hyunsuk CHOI  
 

(57) Abstract : 

An electronic device is provided. The electronic device includes a housing including an inner space, a hole formed through the housing to the internal 

space, a stylus pen insertable into the internal space through the hole, wherein the stylus pen includes a first wireless communication circuit and a 

wireless charging receiver circuit, a wireless charging transmitter circuit positioned inside the housing and configured to provide charging to the 

wireless charging receiver circuit when the stylus pen is inserted into the inner space, a second wireless communication circuit positioned inside the 

housing, at least one processor operatively connected to the wireless charging transmitter circuit and the second wireless communication circuit, and 

at least one memory operatively connected to the at least one processor, wherein when executed, cause the at least one processor to detect whether 

the stylus pen is inserted into the inner space, start to provide charging for a first duration. 
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   4)KIM, Kijun  

   5)YUM, Kunil  
 

(57) Abstract : 

The present invention relates to a method for a terminal to receive a phase tracking reference signal (PT-RS) in a wireless 

communication system and a device supporting same. The present invention can provide a method and device for determining the 

frequency density of a PT-RS on the basis of a bandwidth allocated to a terminal and then receiving the PT-RS through a resource 

block determined based on the determined frequency density of the PT-RS and a new resource block index for an entire resource 

block allocated to the terminal. 
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   1)LUO, Tao 
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   6)SUN, Jing 

   7)YOO, Taesang 

   8)MALLIK, Siddhartha  
 

(57) Abstract : 

Various aspects of the disclosure relate to event triggers for independent links. For example, an event trigger may be based on 

measurements from multiple links. In some aspects, the independent links may involve a first device (e.g., a user equipment) 

communicating via different independent links with different devices (e.g., transmit receive points (TRPs) or sets of TRPs). For 

example, the first device may communicate with a second device (e.g., a TRP) via a first link and communicate with a third device 

(e.g., a TRP) via a second link. In some scenarios, an event trigger may be based on aggregated measurements from multiple links. 

Fig. 13 
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(72)Name of Inventor : 

   1)ZONG, Jian 
 

(57) Abstract : 

Disclosed is a planetary rotary shelf device for a nano-coating apparatus belonging to the technical field of vacuum coating. In the 

device an air extraction opening (2) is connected to the top of a chamber (3) a hollow pipe (10) is mounted in the position of a centre 

shaft of the chamber (3) an upper end of the hollow pipe (10) is connected to the air extraction opening (2) a rotating electric motor (9) 

is mounted at the bottom of the chamber (3) and a planetary rotary shelf is mounted on the rotating electric motor (9). In the planetary 

rotary shelf a rotating shaft is connected to the rotating electric motor (9) the rotating shaft and the hollow pipe (10) are coaxial a 

rotating shelf support (11) is fixedly arranged on the rotating shaft at least two planetary rotating shafts (6) are symmetrically arranged 

on the rotating shelf support (11) at least one layer of pallet (8) is arranged on the planetary rotating shafts (6) and workpieces (7) to 

be treated are placed on the pallet (8). During coating the planetary rotary shelf performs continuous dual-rotation of rotating around 

the shaft and rotating on its axis thus preventing the uneven thickness of workpieces (7) in a fixed region due to the uneven density of 

a chemical monomer gas in each region. Moreover the rotation of the planetary rotary shelf is also advantageous for fully mixing the 

chemical monomer gas entering the chamber (3) until even. 
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(54) Title of the invention : TREATMENT AND REGENERATION SYSTEM AND METHOD FOR EXTRACTING ORGANIC 

SOLUTES FROM-WATER 
 

  

(51) International classification  
:C02F 1/28,B01J 

20/34,C02F 101/32 

(31) Priority Document No  :62/364411  

(32) Priority Date  :20/07/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/043001  

:20/07/2017 

(87) International Publication No  :WO 2018/017795  
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Number  
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ABS MATERIALS, INC.  
      Address of Applicant :1909 Old Mansfield Road Wooster, 

Ohio 44691 U.S.A. 

(72)Name of Inventor : 

   1)ORTIZ, Patricio A.  

   2)JOHNSON, Glenn C. 

   3)EDMISTON, Paul L. 

   4)JOLLY, Stephen 
 

(57) Abstract : 

Provided is a system and method for extracting organic solutes from water with a filter media. The system and method allow for 

regenerating the filter media following treatment of a water supply containing one or more organic solutes to allow the media to be 

reused for subsequent water treatment operations. The system and method also allows for regeneration of the displacement fluid for 

reuse in the regeneration of the media with recovery of at least one or more organic solutes from the displacement fluid. Additionally 

the system and method allows for substantially continuous treatment of a water supply and regeneration of a filter media. 

  

 

No. of Pages : 40 No. of Claims : 32 



The Patent Office Journal No. 07/2020 Dated 14/02/2020                                    9407 
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(19) INDIA  

(22) Date of filing of Application :15/03/2019 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : HEAT SINK 
 

  

(51) International classification  
:F21V 29/70,F21V 

29/74,H05K 7/00 

(31) Priority Document No  :2016/05777  

(32) Priority Date  :19/08/2016 

(33) Name of priority country  :South Africa 

(86) International Application No 

        Filing Date 

:PCT/IB2017/054974  

:16/08/2017 

(87) International Publication No  :WO 2018/033864  
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Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)JANSE VAN RENSBURG, Frederick 
      Address of Applicant :4290 NW 9th Street, Delray Beach, 

Florida 33445 U.S.A. 

(72)Name of Inventor : 

   1)JANSE VAN RENSBURG, Frederick 
 

(57) Abstract : 

The invention relates to a heat sink (10 60 120 150) having a body (12) which includes a channel-shaped mounting formation 

configured to hold an electronic unit (40) in the form of an LED strip captive therein. The channel-shaped mounting formation defines 

has a slot which includes a mouth (22) having a transverse width which is less than a width of the electronic unit (40) and a nook (30) 

which is configured to permit mounting of the electronic unit (40) to the heat sink by passing the electronic unit through the mouth 

(22) and angularly displacing the electronic unit (40) relative to the mounting formation of the body (12). Instead of sliding the LED 

strip into the slot which could damage the strip or result in poor application of thermal paste the strip is mounted by applying paste and 

angularly and transversely displacing the strip relative to the body. 
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(19) INDIA  

(22) Date of filing of Application :28/03/2019 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : OVERHEAD CABLE FOR TRANSMISSION OF LOWVOLTAGE AND MEDIUMVOLTAGE 

ELECTRIC POWER AND DIGITAL SIGNAL 
 

  

(51) International classification  

:G02B 6/44,H01B 

9/00,H01B 

1/02,H01B 9/04 

(31) Priority Document No  :P20160103035  

(32) Priority Date  :04/10/2016 

(33) Name of priority country  :Argentina 

(86) International Application No 

        Filing Date 

:PCT/IB2017/056068  

:02/10/2017 

(87) International Publication No  :WO 2018/065881  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)DI CIOMMO, Jos Antonio  
      Address of Applicant :Alcorta 146 2°a Lanºs, Prov. De Buenos 

Aires, 1706 Argentina 

   2)KLIEWER, Edg ardo 
(72)Name of Inventor : 

   1)DI CIOMMO, Jos Antonio  

   2)KLIEWER, Edgardo  
 

(57) Abstract : 

An overhead cable for the transmission of low- voltage and medium-voltage energy and digital signals comprising a central fiber-optic 

cable surrounded by a protective covering of the central fiber-optic cable and around such protective covering of such fiber optics by 

at least an aluminum alloy layer for the transmission of low-voltage and medium-voltage electric power or neutral wire and the 

covering thereof where at least one aluminum alloy layer comprises a 6101 aluminum alloy wire that has been heat treated submitting 

the same to a temperature within a range of 260 and 300°C and a treatment process for the aluminum alloy drawn wire. 
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(54) Title of the invention : DETERMINING AND VISUALISING LIGHT AND VISIBILITY IN AN AREA 
 

  

(51) International classification  
:G06F 17/50,G06T 

15/06 

(31) Priority Document No  :2016903595  

(32) Priority Date  :07/09/2016 

(33) Name of priority country  :Australia 

(86) International Application No 

        Filing Date 

:PCT/AU2017/050968  

:07/09/2017 

(87) International Publication No  :WO 2018/045421  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE INSTITUTE OF DIGITAL DESIGN AUSTRALIA 

PTY LTD  
      Address of Applicant :Suite 601, Level 6 1 Castlereagh Street 

Sydney, NSW 2000 Australia 

(72)Name of Inventor : 

   1)COOREY, Benjamin Paul 
 

(57) Abstract : 

This disclosure describes an improved method system and software for determining light (310) and visibility in an area. This includes 

a method system and software for determining a region of light (310) in a specified area (320) and to a method system and software 

for determining a region of visibility in a specified area (320). This disclosure describes a method for determining and visualising a 

three dimensional region of light which has a defined non-zero volume through a process referred to as forward projection. The 

method comprises determining a three dimensional region of light (310) in a specified area such as an apartment (320) that receives 

light from one or more sources of light (350) based on determining location information (330) of the specified area (320); estimating 

one or more positions (340) of the respective one or more sources of light (350); and determining one or more light attenuating objects 

(360). 
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(54) Title of the invention : METHOD FOR CONFIGURING RESOURCES FOR DIRECT D2D COMMUNICATION ON BASIS 

OF CONGESTION CONTROL IN WIRELESS COMMUNICATION SYSTEM AND DEVICE THEREFOR 
 

  

(51) International classification  
:H04W 72/10,H04W 

92/18 

(31) Priority Document No  :62/416125  

(32) Priority Date  :01/11/2016 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/KR2017/012231  

:01/11/2017 
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(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero Yeongdeungpo-gu 

Seoul Republic of Korea 

(72)Name of Inventor : 

   1)SEO, Hanbyul 
 

(57) Abstract : 

Disclosed is a method for a terminal transmitting a sidelink data channel in a wireless communication system. Particularly the method 

comprises a step for transmitting a sidelink data channel having a first priority. The sum of resources which can be used for all 

sidelink data channels having a priority equal to or lower than the first priority is equal to or less than a threshold corresponding to the 

first priority. 
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(32) Priority Date  :19/09/2016 
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:18/09/2017 
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      Address of Applicant :Winterova 15921 01 PieÅ¡tany 
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(72)Name of Inventor : 

   1)HUBIN•K, Emil  
 

(57) Abstract : 

Part of the conductive loop of the threads is formed by a printed circuit on the substrate (5) where the group of the conductive strips 

(2) placed side by side is produced and the core (1) is placed on them. The conductive strips (2) overhang from the groundplan of the 

core (1) and the ends of the conductive strips (2) overhanging on both sides of the core (1) form the connecting surfaces (4). The wires 

(3) shaped for the encirclement of the core (1) are connected to the connecting surfaces (4) whereby the wire (3) connects a connecting 

surface (4) of one conductive strip (2) with the connecting surface (4) on the opposite end of the neighboring conductive strip (2). 

After bonding to one end of the conductive strip (2) the wire is shaped above the substrate (5) by bending in such a way that it arches 

over the space intended for the core (1) and all wires (3) are shaped in such a way that they produce a channel for the core (1) placed 

on the substrate (5). The conductive strips (2) are sloped from the normal of the core (1) under an angle pursuant to the pitch of the 

thread and the wires (3) are led in the opposite slope under the same angle. 
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(54) Title of the invention : DROPLET FOR FUELS 
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      Address of Applicant :9930 N. 134th Street Waverly, U.S.A. 

(72)Name of Inventor : 

   1)EASTIN, John, Alvin 

   2)VU, David 
 

(57) Abstract : 

A droplet formation for fuels is disclosed. The droplet formation for fuels includes an amphiphile. The droplet formation for fuels 

further includes at least one of an extensional viscosity modifier and a viscosity modifier. The droplet formation for fuels further 

includes a hydrophilic portion. The droplet formation for fuels further includes a hydrophobic portion. The droplet including the 

hydrophilic portion and the hydrophobic portion includes characteristics selected for beneficial combustion properties. The selected 

characteristics include flash point autoignition temperature density viscosity miscibility size combustion temperature organic 

properties inorganic properties zwitterionic properties micelle properties and particulate properties. 
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(54) Title of the invention : PROCESS AND APPARATUS FOR SCRAP METAL SCANNING 
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   1)STAAL, Hendrikus  
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   3)BERKHOUT, Simon Petrus Maria 

   4)REM, Peter Carlo 
 

(57) Abstract : 

The invention is direct to a method and an apparatus for the bulk determination of scrap metal content said method comprising the 

steps of providing a scrap metal input; preparing said input for submission to a bulk scanning apparatus; scanning at least part of the 

scrap metal with a bulk scanning apparatus to determine the composition of the scrap metal; and securing said scrap metal from the 

step of providing the scrap metal input to the step of scanning at least part of the scrap metal. Said apparatus comprises a scanning 

container together with a low-intensity neutron scattering device a laser cutting device and/or magnetic sensing device. 
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   5)KHARE, Vivek  

   6)HAYES, Robert 
 

(57) Abstract : 

The present technology provides a coating system including a curable silicone polymer and a catalyst wherein the catalyst is selected 

from a super base a salt of a super base or a combination of two or more thereof. 
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   2)WINTGENS, Willy  

   3)KAMINSKI, Darius  
 

(57) Abstract : 

Described are a core member having improved mechanical properties as well as a method for the production thereof and a core 

member produced according to said method. 
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(54) Title of the invention : METHOD AND DEVICE FOR TRANSMITTING OR RECEIVING REFERENCE SIGNAL IN 

WIRELESS COMMUNICATION SYSTEM 
 

  

(51) International classification  :H04L 5/00 
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   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero Yeongdeungpo-Gu 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)YOON, Sukhyon 

   2)KO, Hyunsoo 

   3)KIM, Kijun  

   4)KIM, Eunsun  
 

(57) Abstract : 

The present invention provides a method for receiving a channel state information-reference signal (CSI-RS) by a terminal in a 

wireless communication system. In particular the method comprises: receiving information on a measurement bandwidth and cell list 

information for a plurality of cells; receiving CSI-RSs of the plurality of cells; and measuring a reception power for the CSI-RSs 

within the measurement bandwidth wherein sequences of the CSI-RSs are mapped to physical resources on the basis of the same 

reference position configured by a higher layer. 
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(54) Title of the invention : BUNG PLUG CLOSURE 
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   1)SCHTZ GMBH & CO. KGAA  
      Address of Applicant :Sch¼tzstrae 12 56242 Selters Germany 

(72)Name of Inventor :  

   1)KLATT, Bernd  
 

(57) Abstract : 

The invention relates to a stopper closure (30) for closing a stopper recess formed in a stopper (31) wherein the stopper recess has a 

receiving space for receiving a dimensionally elastic engagement body formed on a sealing cap (11) and the stopper (31) has key 

extensions (33) which are spaced apart from each other by intermediate spaces (34) and arranged on an inner wall of the stopper recess 

and delimit the receiving space by means of inner surfaces (37) wherein counter locking elements (32) are provided in the stopper 

recess which counter locking elements are arranged in the region of the intermediate spaces (34) above an annular enclosure (35) 

which is formed outside of the intermediate spaces (34) by lower sections (36) of the inner surfaces (37). 
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(54) Title of the invention : THERMOSTABLE CAS9 NUCLEASES 
 

  

(51) International classification  
:C12N 9/22,C12N 
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(31) Priority Document No  :PCT/EP2016/081077  
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(71)Name of Applicant :  

   1)WAGENINGEN UNIVERSITEIT  
      Address of Applicant :4 Droevendaalsesteeg PB Wageningen 
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   2)STICHTING VOOR DE TECHNISCHE 

WETENSCHAPPEN 
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   1)VAN DER OOST, John 

   2)VAN KRANENBURG, Richard  

   3)BOSMA, Elleke Fenna 

   4)MOUGIAKOS, Ioannis  

   5)MOHANRAJU, Prarthana  
 

(57) Abstract : 

The present invention relates to the field of genetic engineering and more particularly to nucleic acid editing and genome 

modification. The present invention provides an isolated Cas protein or polypeptide fragment thereof having an amino acid sequence 

of SEQ ID NO: 1 or a sequence of at least 77% identity therewith. The Cas protein or polypeptide is capable of binding cleaving 

marking or modifying a double stranded target polynucleotide at a temperature in the range 20°C and 100°C inclusive. The invention 

further provides isolated nucleic acid molecules encoding said Cas9 nucleases expression vectors and host cells. The invention also 

provides PAM sequences recognized by the Cas protein or polypeptide The Cas9 nucleases disclosed herein provide novel tools for 

genetic engineering in general in particular at elevated temperatures. 
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(54) Title of the invention : THERMOSTABLE CAS9 NUCLEASES 
 

  

(51) International classification  
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(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  
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   1)VAN DER OOST, John 

   2)VAN KRANENBURG, Richard  

   3)BOSMA, Elleke Fenna 

   4)MOUGIAKOS, Ioannis  

   5)MOHANRAJU, Prarthana  
 

(57) Abstract : 

Thermostable Cas9 nucleases. The present invention relates to the field of genetic engineering and more particularly to nucleic acid 

editing and genome modification. The present invention provides an isolated Cas protein or polypeptide fragment thereof having an 

amino acid sequence of SEQ ID NO: 1 or a sequence of at least 77% identity therewith. The Cas protein or polypeptide is capable of 

binding cleaving marking or modifying a double stranded target polynucleotide at a temperature in the range 20°C and 100°C 

inclusive. The invention further provides isolated nucleic acid molecules encoding said Cas9 nucleases expression vectors and host 

cells. The invention also provides PAM sequences recognized by the Cas protein or polypeptide. The Cas9 nucleases disclosed herein 

provide novel tools for genetic engineering in general in particular at elevated temperatures and are of particular value in the genetic 

manipulation of thermophilic organisms; particularly microorganisms. 
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